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Manufacture and Misuse of Tfoctoies

*1054. SHRI C. K. CHANDRAPPAN: 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to state :

(a) whether Government have enquired 
about the misuse of pharmaceutical tinctures 
in In4ia especially in States where prohibi-
tion is in force ; and

(b) whether Government are aware of 
the common malpractices of manufacturers 
of tinctures and by licensed chemists and 
druggists and if so, what are the common 
malpractices ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI D. P. CHATTOPAD 
YAYA): (a) and (b). A statement is laid 
on the Table of the Sabha.

Statement

(a) No such enquiry has been made by 
the Central Government in the recent past. 
However, in 1963, the Planning Commission 
had set up a Study Team on Prohibition 
under the Chairmanship of Shri Justice Tek 
Chand. This Team studied, among other 
things, the problems relating to misuse of 
medicinal, toilet and other alcoholic prepara* 
tions which are used for potable purposes.

(b) The common malpractices resorted 
to fay unscrupulous drug manufacturers and 
by Chemists and Druggists are :

(i) Manufacture of pharmacopoeia! 
tinctures covered by the current 
editions of pharmacopoeias which 
have an established medicinal use 
and promoting their sale for misuse 
as alcoholic beverage ;

(ii) manufacture of tinctures included 
in the earlier editions of the 
Pharmacopoeias which have become 
outmoded in medical practice and 
for which there are no prescribed 
standards and promoting their sate 
for misuse as alcoholic beverage ;

(ill) manufacture of non-pharmacopoeial 
preparations containing alcohol as 
patent and proprietary medicines 
and promoting their sale for misuse 
as alcoholic beverage;
manufacture of preparations con- 
taming a M o l and marketing them

under the guise of Ayurvedic and 
Homoeopathic preparations ; and 

(v) manufacture of so-called toilet 
preparations containing alcohol and 
promoting their sale for misuse as 
alcoholic beverage.

SHRI C. K. CHANDRAPPAN : In
the statement Government have admitted 
that tincture is being misused by Ayruvedic 
pharmacies for making alcohol and selling it 
illegally. In this context, may I know 
whether Government would consider, parti-
cularly in those States where prohibition is 
there, taking measures, may be to lift pro-
hibition etc., so as to avoid the misuse of 
these tinctures ?

SHRI D. P. CHATTOPADHYAYA : 
To prevent the misuse of the tincture and 
other spirituous preparations, it has been 
decided that Ayruvedic preparations will be 
brought, and they have in fact been brought, 
within the purview of the Drugs and 
Cosmetics Act.

SHRI C. K. CHANDRAPPAN : My 
question was whether in the areas where 
prohibition is in force, Government would 
take steps to lift it so that tincture would 
not be misused in this manner as is done 
now.

SHRI D. P. CHATTOPADHYAYA : 
Prohibition is primarily a State subject. In 
this matter, we can only draw the attention 
of the State Governments to the suggestion, 
but cannot do anything on our own.

SHRI C. K, CHANDRAPPAN : That 
means the Centre will draw their attention 
to it and say that Prohibition should be 
lifted.

THE MINISTER OF WORKS AND 
HOUSING AND HEALTH AND FAMILY 
PLANNING (SHRI UMA SHANKAR 
DIKSHIT) : It is not our stand that we 
will say that it should be done. It is for 
the State Governments to decide. Only the 
Hon. member’s suggestion will be conveyed 
to them.
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U. S. Coasnltancy Services In the Field of 

Ofl Exploration

*1056. SHRI S. A. MURUGANAN- 
THAM: Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state :

(a) whether the Oil and Natural Gas 
Commission has decided to enter into an 
agreement with the U.S. firm, De Glayor 
and MaoNaughten, for Consultancy Services 
in the field of oil explor tion ;

(b) whether a draft contract has already 
been prepared by the Oil and Natural Gas 
Commission in this regard ;

(c) if so, the main terms of the proposed 
contract; aad

(d) when it is likely to be signed ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI) :
(a) to (d). The Commission has engaged the 
American consultants M/s. De Gloyerand 
MacNaughten, for studying and reviewing 
the available data pertaining to the Com* 
mission's nine oil fields in Gujarat with a 
view to determine (0 the hydrocarbon re* 
serves of these fields, (H) the optimum 
rates of production therefrom and the 
additional oil that could be recovered 
by secondary recovery methods. The con-
tract has been signod on *th lone, 1971.
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